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 of  assets  of  the  corporate  debtor.  Further,  the  applicant  has  filed  a  compliance 

 affidavit  vide  diary  No.  01200/4  dated  03.01.2023,  wherein  it  is  clarified  that  none 

 of the suggestions of SCC was rejected by the applicant-liquidator 

 7.  It  is  further  submitted  that  an  amount  of  Rs.21,196/-  remained  in  the 

 liquidation  account  towards  contingency  expenses  in  anticipation  of  an  appeal 

 filed  by  one  of  the  secured  creditors  and  other  legal  expenses.  In  view  of  the 

 same,  the  applicant  undertakes  to  close  the  said  account  within  fifteen  days  of  the 

 order/or  as  per  directions  of  this  Adjudicating  Authority.  The  applicant  has 

 prepared  a  final  report  prior  to  the  dissolution  application  containing  a  liquidation 

 statement  of  assets  and  its  realisation  and  distribution  of  the  amount  in 

 accordance  with  Section  53  of  the  Code.  A  copy  of  the  final  report  is  attached  as 

 Annexure-A  21  of  the  petition.  A  copy  of  the  Auditor’s  Report  from  11.01.2020  to 

 30.07.2021  is  attached  as  Annexure  A-20.  A  copy  of  Form-H  is  attached  as 

 Annexure A-22. 

 8.  It  is  further  submitted  that  since  the  Corporate  Debtor  has  been  liquidated 

 successfully  and  the  realized  amount  has  been  distributed  to  the  stakeholders  as 

 per  Section  53  of  the  Code  read  with  Regulation  42  of  the  Liquidation  Regulations, 

 the  liquidation  proceedings  are  construed  to  be  concluded,  the  instant  application 

 is being made for dissolution of the Corporate Debtor. 

 9.  Heard,  Mr  Viren  Sharma,  authorised  representative  for  the  Liquidator.  We 

 have  carefully  perused  the  pleadings  of  the  party  along  with  extant  provisions  of 

 the Code and the Rules made thereunder. 

 10.  The  present  application  is  filed  under  Section  54  of  the  I&B  Code.  The 

 relevant provisions of Section 54 of the IBC read as under:- 

 “  Section 54 of the IBC 
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 1.  Where  the  assets  of  the  corporate  debtor  have  been  completely 
 liquidated,  the  liquidator  shall  make  an  application  to  the  adjudicating 
 authority for the dissolution of such corporate debtor 

 2.  The  adjudicating  authority  shall  on  application  filed  by  the  liquidator 
 under  Sub-Section  (1)  order  that  the  corporate  debtor  shall  be  dissolved 
 from  the  date  of  that  order  and  the  corporate  debtor  shall  be  dissolved 
 accordingly 

 3.  A  copy  of  an  order  under  Sub-Section(2)  shall  within  seven  days  from 
 the  date  of  such  order,  be  forwarded  to  the  authority  with  which  the 
 corporate data is registered.” 

 11.  The  above  facts  and  circumstances  of  the  case  have  established  that  due 

 process  of  Liquidation,  as  per  extant  provisions,  was  followed  by  the  Liquidator  to 

 liquidate  the  assets  of  the  Company,  and  the  realized  amounts  were  also 

 distributed  to  the  respective  claimants.  Therefore,  the  liquidation  process  is 

 deemed  to  have  been  completed  under  Chapter  III  of  Part  II  of  the  Code,  and  thus 

 it  would  be  just  and  proper  for  the  Adjudicating  Authority  to  dissolve  the  Company. 

 No party is going to be affected by dissolving the company. 

 12.  In  the  result,  by  exercising  powers  conferred  on  the  Adjudicating  Authority, 

 under  Section  54(2)  of  the  Code,  the  Interim  Application  bearing  IA  No.508/2021 

 in CP (IB) No.396/Chd/HP/2018 is disposed of with the following directions: 

 (i)  M/s  Inka  Foods  Private  Limited,  the  Corporate  Debtor,  is  hereby 

 dissolved with immediate effect; 

 (ii)  The  Registry  is  directed  to  forward  a  copy  of  this  order  to  the 

 Registrar  of  Companies,  Punjab  and  Chandigarh  within  a  period  of 

 two weeks from today; 

 (iii)  The  Liquidator  is  permitted  to  close  the  Liquidation  Bank  Account 

 after  the  payment  of  the  pending  amount,  if  any,  held  in  the 

 liquidation  account  within  three  weeks  from  the  date  of  receipt  of  a 

 copy of this order. 
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 (iv)  The  Liquidator  is  directed  to  open  and  maintain  a  private  account 

 depositing  Rs.21,196/-  remained  in  the  liquidation  account  towards 

 contingency  expenses  in  anticipation  of  the  appeal  filed  by  one  of 

 the  secured  creditors  and  other  legal  expenses,  if  any,  and  to  pursue 

 the same. 

 (v)  The  Liquidator  is  also  directed  to  forward  copies  of  this  order  to  all 

 other statutory authorities connected with the affairs of the Company. 

 (vi)  The  Liquidator,  Shri  Ashok  Kumar  Gupta,  is  discharged  from  his 

 duties  and  responsibilities  as  the  liquidator  of  the  corporate  debtor 

 company. 

 13.           Accordingly, IA No.508/2021 stands allowed and disposed of. 

 Sd/-  Sd/- 

 (Subrata Kumar Dash)  (Harnam Singh Thakur) 
 Member (Technical)  Member (Judicial) 

 February 07, 2023 
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